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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ,HYDERABAD BENCH

AT HYDERABAD.

4 .

0.A.No.1100/97.

Date of decision: Ddcember 18,1998.

Betwaen:

N.Prabhakar Chary. .e Applicant

-

And

The Director, D.R.O.L.,

Kanchanbagh, Hyderabad..- oo neapondant.

Coungel for the Applicant: " Sri 5.Gopal Rao.,.

Counsel for the Rgspondent: Sri V.Bhimanna.

CORAM:

Hon'ble Sri R.Rangarajan,Member (A)

-

Hon'bls Sii B.5.Jai Paramashuar,member(J)
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0.4.No.1100/97.

JUDGRENT :
(by Hon'ble Sri R.Ramgarajan,Member (A)

- ——

Nanes on aithear side.

The applicant 'in this 0.A., was an aspirant
for the post of Lowsar Division Clerk/Store-kseper
under RespondentNo.4. He submité that the requisition
letter vide No. DRDL/1108/RAD dated 23.7.1997(Fagas 3 tu
the 0.A.) was issued to the Employment Officer, Mﬁshaérabad,
Hyderabad for sponsoring thalnames of the candidates fdr ’
selection and appointment to the post of Lowsr Oivision
Clerk/Store-keeper. Tha applicant submits that his
case should also be considersd in view of the judgment ’
of the Hon'ole Supreme Cowt reportéd in EXCISE SUFER-
INTE NDENT, Nalkapatnam,.Krishna Dte, A.Fs Us. K.B.N.
Vishuaswara Rao ( 1997{1)sL2(sC) 3)., The applicant ’
says that he had submitted his application on 23.7.1997.
" An interim order was passed in this 0.A., on 26.8.1997

had taem

to the effect that if such an application &ﬁzreceiuad
and if the applicant is quaifisd to that post he should
also be interviswed along with ths spunsored candidates
of the Employment Exchange if the smlection is not yat ovar. {
In case, ke if he has been considered and found Pit for

g -in
appointment and comas wibh/tha number to be appointed,

then his result should not be published. Subsaguantly ’

another order was psssed in this 0.A., on 10-9-19497

t .
o0 the effect tha§ as the applicant could not convincingly

NS | |




i a

reply that he had applisd on 28.7.1997!Ldz parmitted him

| 11, 04.1497
to file an application on 11.1.1997 pogitively.

-

It

sa/ uas
further directed if such an application is received by
the concerned respondent-authorltlas tomorrouw (11 %; 3%)
and if the selection sither written or oral or both is/ara
scheduled on ar after 19.9,1997 then the fresh applicatian

may be considered if he is otherwise sligible for conside-

ration.

. No raply has been filed in this 0.A. Both

sides are not present today. Hanée the fodllowing

- directians are given.

The respondents should suitably reply the
applicsent in regsrd to his application
dated 28.7.199? and if that application
is not gvailablse, the application filed
by him 1n pursuance of our directions
| dated 10,9.1997 shall bs replied ulthzn
a period of 30 days from the date of

‘receipt of a copy of this order.

The 0.A., is disposed of accordingly.

No costs.

.,,,,31,§;JAL»pnﬁﬁﬁfgﬁﬁzgj’/ R RANGARAJAN,’

(3) Member (A)
"er83s
Date: 18~12-1998. ]
Dictated in open Court. -
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